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‘I. the Chairman of the Commitice on Privatc Members' Bills and Resolutions,
having been antherised by the (omiitice, present on their behalf this their Fortieth

Report.

2 The Committee met on the 25th November, 1968, for--
(I) Qassibcation and allocation of time for discussion of the Bills (ride
ix).

(1) Examsination of the following Constitution (Amendment) Bills, under Rule
294 (1) (a) of the Rules of Procedure:—

(1) The Coastitution (Amendment) Bill, 1968 (Substitution of article 43
by Shri Kanwar Lal Gupua.

(@) The Consuwution (Amendment) Bill, 1968 (4dmendment of articles 75
end 164) by Shri Kanwar Lal Gupta.

(L) Reconuderation of allocation of time for discussion of the Constitution
(Amendment) Bill, 1967 (Amendment of article 368) by Shri Nath Pai,
as reported by Joint Committee.

Classification and Allocation of time to Bills

3. The Members concerned had been invited to rrnem before the Committee their
views on their Bills. Sarvashni Anand Narain Mulla, Kameshwar Singh, Shri Chaml

Goyal and Rajden Singh attended the sitting.
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4. After conudering all aspects of the Bills. the Committee phcta three Bills in
azm“',\' and thirtcen Bills in category ‘B' and allotied time tor cach of these Bilh
as in column 5 of the Appendix.

Ezaminatioa f (k. Comstitution (Amendment) Bulls

5 Shn Kanwar Lal Gupta, Member incharge of the two Bills, had been invited to
present before the Committee his views on his Bills. He attended the sitting,

6. The Committee considered the Bills and arrived at the following findings as a
result of their examination of the Bilk:~

Findings of the Commitiae

(1) The Cousitution (Amendmaent) Bill, 1968 (Substitution of arlicle 43) by
Shri Kanwar Lal Gupa

The Bill wought 1o secure 10 all worken a living wage equivalent in its purchas
value 1o the purchase value of moncy priot 1o the independence of the muntry, before
the General ions in 1972

After considering all aspects of the Bill, the (ommittee recommended that the
Member might be permitted to move for leave w introduce the Bill

() The Constitution (Amendtment; Bill, 1968 (Amendment of articles 75 and
164 by Shri Kanwar la! Gupta

The Bill provided that a Minister who for any period of six consecutive months is
not 2 member of Lok Sabha or Legislative Assembly of a State shall a1 the expiration of
that period cease to be a Minister.

After considering all aspects of the Bill the Commitiee recommended that the
Member might be permitied o move for lcave o introduce the Bill



Re-consideration of allecation of time to a Bill

7. The Committee considered the question of re-allocation of time for discussion of
the Constitution (Amendment) Bill, 1 (Amendment of article 368) by Shri Nath Pai,
as reported by Joint Committee.

) The Commitiee recommended that the time for discussion of the Bill might be
increased from 2§ houry to 44 houn.

Hecommendations

8. The Commitiee recommended—

(i) that the clasification and allocation of time to Bills by the Committee as
shown in the Appendix be agreed to by the House;

. s
(1) Shri Kanwar Lal Gupta bc’{tnmued to move for leave to introduce his
Constitution (Amcudmcm) lls; and

(iii) the re-allocation of ume to the Comtitution (Amendment) Bill, 1967 by
Shri Nath Pai, as rcprmed by Joint Committee, as shown in paragraph 7

above be agreed 1o by the House.
New Duis; R. K. KHADILKAR,
November 25, 1968, _ Chairman,
Agrahavana 4, 1890 (Saka). Committee on Private Members' Bulls

and Resolutions.



APPENDIX

5. No. Name of the Bill and the Member Bill No. Time aliotted
mcharge by the Com-
mittee.
o 3 3 s
The Constitution 182 of 1 hour
1 - mn {Amernd- 1968
2 The Constitution (Amendment) (Amend- 183 of 1968 1 hour
qmw)ummu
3 Clearance) 184 of 1968 1 hour
ecnion
usmo-mfm ‘ »
of hour
4 . W am-u.d-tl? 1968 1
1 hour

§ The Code of Criminal Procedure ) Bill, 188 of 1968
m&-ﬁ-—rdu‘nul by Shri Anand
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Chand Sharma.
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: Diwan Chand Sharma. My s

8 The Foreigners (Amendment) mm 191 of 1968

of section 3) by Shri Jagannath
The Constitution xﬂm 193 of 1968
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The Board of
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